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P. A, SANGMA): Sir, I beg to lay
on the Table, under sub-section (4)
of section 13 of the Textiley Com-
mittee Act, 1963, a copy (in English
and Hindj) of the Annual Report
and Certified Accounts of the Textiles
Committee, Bombay, for year 1980-81,
together with Audit Report on the
Accounts, [Placed in Library, See
No. LT-3674/82].

[Mr. Deputy
Chair]

Chairman in the

Report of the commit tee on public
undertakingg

SHRI R. R. MORARKA (Rajas-
than): Sir, I beg to lay on the Table
a copy (in English and Hindi) of
the Thirty-fifth Report of the Com-
mittee on Public Undertakingg on
action taken by Government on the
recommendations contained in the
Twenty-third Report of the Com-
mittee on Public Undertakings
(Seventh Lok Sabha) on Steel
Authority of India Limited—Import
of Steel (Ministry of Steel and
Mines—Department of Steel).

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Situation arising out of the reported
mal-distribution of cement in various
states ip vioiation of the guidelines
issued by the Cenira) Government,

SHRI ARVIND GANESH XUL-
KARNI (Maharashtra): Sir, T beg to
call the attention of the Minister of
Industry to the situation arising out
of the reported mal-distribution of
cement in varioug States in violation
of the guidelinegg issued by the
Central Government ang the action
taken by Government in the matter.

JTHE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): Sir,
as the Hon'ble Memberg are aware,
under the procedure for allocation
of cement to the States/Unicn
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Territories as it obtained before
28-2-1982, bulk allocationg of cement
were placed at their disposal every
quarter by the Central Government,
Of these bulk allocations, with effect
from quarter 1/1979, certain quanti-
ties were pre-reserved for priority
sectors of irrigation and power on the
basig of assessmenty made by the
Central Water Commission/Central
Electricity Authority and the Ministry
of Irrigation, Further, ten per cent
of such allocationg was reserved for
small scale industries with effect
irom quarter III/1981. The remain-
ing quantity wag available to the
State/Union Territory Govts. for sub-
allocation to any categories in their
full discretion. The Central Govt.’s
responsibility in the matter extended
only upto the stage of making bulk
allocations. From the quantum of
cement pre-reserved, no diversiong to
non-priority sectors were permitted
without prior approval 'of the Central
Government., In regard to distribu-
tion of cement by ithe State/Union
Territory Governmentg to the sectors
falling within their jurisdiction, as
the inter-sectoral -~ prioritieg would
differ from States to States, it was
considered necessary to leave the
matter to the best judgement of the
State/Union Territory Governments,
The responsibility of following the
procedures and guidelines, if any,
laid down by the State/Union Terri-
tory Governments in this regard
resteq squarely with them.

In gddition to the bulk allocations
as explained above, requests were
often received by the Central Govern-
ment from different States/Uniopn Ter-
ritories for additional ad hoc alloca-
tiong to meet the requirements for
floods, cyclone ang drought reliefg and
other emergent needs and therefore
keeping in view the overall availabi-
lity of cement, additional ad hoc allo-
cationg were made in favour of States/
Union Territories.

Ag from 28-2-82, the system of
cement distribution has been moditied
in the context of partial decontrol of
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cement, The State Governmenty will
noyw get bulk allications exclusive of
the requirementg of jrrigation and
power projects. The quantities of
levy cement placed at the disposal of
States/Union Territory Governments
wil] be used by tl'em keeping in view
the requirementg of State Govern-
ment Department:s, State Public Sec-
tor Undertakings and Corporations/
Local Bodies. Ajart from this, levy
cement will be tsed for release in
favour of gociall - oriented schemes
like rural housir g, housing for slym
dwellers, Harijans:, Adivasis and other
poorer gections of society, rural water
supply schemeg and other itemg in-
cludeq in the new 20 Point Program-
me, Levy cement will also be made
available for construction of residen-
tial houseg having a plinth area upto
80 sq. meters and also small quantitieg
for repair to res dential houses. Be-
will be allocated
for construction £ factory buildings
in the small gcale industrial sector. No
levy cement however, wil] be releas-
ed for industries which use cement
as raw materil. Similarly, such
cement will not be released for con-
struction of buildingy other than fac-
tories, construct’on of restaurants,
hotels, cinema houses, multi-storeyed
or commercial buildingy ang residen-
tial houses having a plinth area of
more than 80 sq. meters. The alloca-
tion for irrigation and power sector
will be made to the project authorifies
concerned directly, as assessed by the
Central ~ Water Commission/Central
Electricity Authorities etc., in addi-
tion to the quarterly allocationg of
the States/Union Territories,

SHRI ARVINDI GANESH KUL-
KARNI; Sir, T have gone through the
statement made by the Ministe, of
Industry. The vXperience of cement
distribution is far from satisfactory.
Now, I do not know how the recent
guidelines are going to work. Ag far
ag we are concerned, the guidelines of
the Central Government are misused
rather than prperly implemented.
Now, that old story known as
‘Antulay Affairs’ is going into the
Guinness Book ¢f Records. As I have,
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stated in my Calling Attention, I
want to draw your attention to the
malpractices  indulged, particularly
very recently in Karnataka where
the greatest scandal hag taken place
as regardg the distribution of cement
and its ad hoc allotment by the Gov-
ernment of India. It iy a very bizarre
story. The Karnataka State has got
Karnataka  Ownership  Apartment
Promotion Association and the Ban-
galore Municipal Corporation recom-
mendeqd to the State Government that
these builderg should not be given
cement. Ags a result, even the 50-ton
quarterly allotment was cancelled.
When thig statement wag made, the
PAC wag examining in Karnataka the
slow progress of irrigalion projects,
It was found out that even in that
Irrigation Project, certain allotments
made by the then Minister of Indus-
tries, Mr, Chanana—Mr. Tiwari was
not the Minister of Industry at that
time—were misused by the Karnataky
Government. 1t involved a quantity
of 10,000 tonneg of cemenf. The P.AC,
observed in this connection: “Now
the Committee is surprised. Now it
iz not the Minister of Food and Civil
Supplieg who is holding the portfolio
of Industry and cemen; distribution.
In Karnataka it ig the Minister of
Industries and Director of Industries
who 2allot ad hoc cement or whatever
cement it has. They initiated propo-
gals for thig out-of-turn allotment and
took gpecial interest in the matter,
The Government has sacrificed the
public interest to favour a few apart-
ment builders, that too in g discrimi-
natory manner in gross violation of
the prescribed procedure.” Sir, the
hon. Minister hag stated in his state-
ment that the procedure are quite
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foolproof, I do not want to quote
them. Here it is said:
“The Commitiee theld that the

decision which was taken by the
Chief Minister and the Minister for
Food and Civil Supplies is highly
improper and injudicious apart
from being irregular. It is w case
of undue favouritism and misuse of
authority. The Commitiee are con-
strained to observe that the maxim
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[Shri Arvind Ganesh Kulkarni]
quid pro quo must be the basis for
distribution of cement in thig man-
ner which requires to be probed
into in detail.”

Sir, why I quoted this was that
when the Karnataka Public Accounts
Committee has stated this...

MR, DEPUTY CHAIRMAN: 1
think, you need not go into the de-
tails of the Committee because that
15 an Assembly Committee. It is not
proper to make some observation
and they...

SHRI ARVIND GANESH ]KUL-
KARNI: Sir, Public Accoumts Com-
mittee document is a public docu-
ment. It is a public document

and we are discussing a specific Call-
ing Attention on maldistribution.

MR, DEPUTY CHAIRMAN: You
_need not take up this matter. ..

SHR] ARVIND GANESII XUL-
KARNI: Sir, it may be, perhaps, you
may not like me fo quote but I have
to do my duty.

!

MR. DEPUTY CHAIRMAN: It is
not a case of my liking or not...

SHRI ARVIND GANESH XKUL-
KARNI: So, it is the Gunda Rao who
is the Chief Minister of Karnataka. ..

WASUDEO
It is Gundu

SHRI SHRIDHAR
DHABE (Maharashtra):
Rao and not Gunda Rao.

SHRI ARVIND GANESH XUL-
KARNI: Gunda Rao or Whatever it
is. He says...

MR. DEPUTY CHATERMAN. Mr.
Kulkarni is a senior Member of the
House. If he says...

SHRI ARVIND GANESH KUL-
KARNI: He says that if anybody
proves any quid pro quo, he will re-
sign immediately. I only want to
draw your attemtion, Sir, that this is
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a statement by the Chief Minister.
And this is the observaticn of fthe
Public Accounts Committee v/hich is
a responsible body. Then, Sir, what
we find ig that various matters were
brought and I do not bring in this
Karnataka affair itself. But, Sir, it is
surprising—and I wany to know this
thing because hiow Mr. Tiwari 15 con-
cerned—that here iz a letter No.
CCj|CO21 dated 15th May, 1981 from
Mr. Chanana declining the request
fgr ad hoc allotment. I do not want
to pass any reflection on My, Chanana
because my friend is departing from
this House for some time. So, I do
not want to pass ahy refleclion. Then,
Sir, suddenly the interest was again
revived and by another letter dated
2nd July, 1981, he replied saying
that instruetions have been ‘issued
to release 10,000 tonnes. Here, I want
to know from the Minister that when
it was declined by hig first letter, what
wag the reason, what was the com-
pulsion for your junior Minister at
that time in July, 1981 to release an
ad hoc allotment. And also, in that
letter, he has mentiohed—Sir, you
do not want me to take much time—
that it is for irrigation and Govern-
ment purposes, and out of that
cement, again the Apa’tment-holders
got a priority. Then, Sir, leave aside
thig Karmataka which is just like a la
Antulay affaire. Take Andhra Pra-
desh. Sir, the Andhra Pradesh Chief
Minister, who recently resigned stated
that the wrong allocation Tade by
Mr. Baga Reddy, who was the Minis-
ter in the AP Government, is being
enquired into by the Anti-Corrup-
ticmh Bureau. It is stated now that the
case is closed. Sir, here is a photo-
stat copy which states that the
cement was allotted on the instruec-
tion of Mr. Baga Reddy. Now, the
Chief Minister says that he will
revive it. So, T want to ask the hon.
Minister as T have asked earlier, vwhe-
ther he will, on his own, enquire
with the Karnataka Government and
the Andhra Pradesh Governmen! as
to what is actually happching in these
cases.
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Sir, he has now stated the new
guidelines, I fully believe in you that
you may like them to be implemented,
And I would also like tihem to be
implemented bec.use I framed my
questiong on both 'he priorities which
you have earlier roiterated. What has
happened to tlat anti-corruption
bureau investigaticn in Andhra Pra-
desh? Then, Sir, Gujarat and then
Bihar. All these :our States are the
States where the Congress (I) Chief
Ministers are ruling, Then, Sir, as you
know, in the recunt Chief Ministers
meeting, only lip-service was shown
to the implementation of the 20-point
programme, The syeeches were writt-
en by every Chief Minister wuh.
necessarily wasting the paper and
the time of the Planning Commission.
But, anyway, this i3 the show that
you have to carrr on. I have got no
objection. But, Sr, T want to know
that when these oriorities have been
fixed up, you have to squarely find out
the position, In *he cage of Mr. An-
tulay, the High Court has alfeady
taken care of. But in the case of
others, those whn belong to your
party, you have to book them and I
want to know +tvhat steps you will
take in that conuection, whether yon
will ask the Stite Governments to
proceed against 'hem and not shield
the corrupt Ministers or corrupt
officials. In this yriority, Mr. Minister,
we are given reilly a fairly concrete
Eé proposition of t'ie priorities, What I
want to know -3 the position about
the small housirg programmes that
you have given here. But I have not
found any ment on being made parti-
cularly of my S3tate Maharashtra. It
jg the Maharashtra Co-operative
Housing Finane: Society which pro-
vides loans to riddle classes building
houses on 80 sqiare feet or 80 square
metre, plmth 2 ea, What is the pro-
" vision about ‘hem? How will the
cement be mad: available to the co-
operative societ es? Secondly, Sir, he
hag said something about small scale
industries. It is quite al] right. But if
you want new investment to be
made in large scale industries also,
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cement has to be provided. Those
who are borne on the D.G.T.D. list
direct cement should be provided to
them and not out of the State quota,
because, Mr. Minister, I beg to you, at
the State level, these large scale M-
dustries, medium industries, do not
receive the same treatment, because
the Sta‘es have different priorities.
But in the national priority, just like
the co-operative sugar factory, co-
operative spinning mill, large scale
industry, they have got previously, for
the last 20 to 25 years, cement at
controlled rates and it was distribated
or it was given directly from the
Central quota to the industrieg which
were licensed by the Mdustry Minis-
try. I am aware of it from my own
experience. I say, if lhe investment
has to take place, you have 'to take
care of that,

Then, Sir, another aspect to which
I would like to refer to is about your
guidelines. The point is that there is
a bias towards cities than ‘fthe rural
areag and mofussil areas. In my own
State, which is supposed to be a pro-
gressive State, I find a bias being there
in favour of large scale cities than
rural areas. So, T would like to know
whether you will pay special attention
to rural housing, rural small industries
or any industries coming up in the
rural areas and you will meet their
demand;s for cement,

So, Sir, I have asked you four
specific questions. First, action against
Karnataka Chief Minister. Andhra
Pradesh Chief Minister...

MR. DEPUTY CHAIRMAN: Please
do not repeat it,

SHRI ARVIND GANESH KUL-
KARNI: I am not repeattug it. I
am only summarising.

MR. DEPUTY CHAIRMAN: He
has got it. Mr. Minister, you plesse
start,

SHRI ARVIND GANESH KUL-

KARNI: If you want, you also help
me, you also supplement me.
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MR. DEPUTY CHAIRMAN: Yes,
Mr. Minister,

SHRI NARAYAN DATT TIWARI:
Sir, first of all, T am thankful io the
hon. Member for his indirect support
to the new guidelines thai we have
provided for. And, T am also hope-
ful that these guidelines will work
and will ultimately provide some
succour to the weaker sections of
the society, His point regarding a
bias towards rural sector is well
taken ang I have already made it
clear to the State Governmentg that
they should provide adequate quan-
tity of cement for meeting the need
of socially oriented schemes like
rural housing, slum dwellers, Harie
jans, Adivasis and other poorer sec-
tions of the society, rural water sup-
ply schemes and ofther iterns includ-
ed in the new 20-point programme.
'This emphasis has alreadv been
given M the guidelines,

SHRI ARVIND GANESH XUL-
KARNI: What about the Delhi small
housing  programme  around the
Yamung etc.? How that is being taken
care of in this? I do not find any-
thing about that. How do you want
to take care of fthis?

SHRI NARAYAN DATT TIWARI:
T have already had discussions with
the hon. Member on certain matters
requiring further priority considera-
tion, and T would seek the advice of
the hon, Member for a further
modification of our priority policy
if so required. He is also in the
Consultative  Committee of  the
Ministry of Industry and 1 think in
the Consultative Committes also we
would ponder over this matter and if
any modifications are required after
taking into consideration the views
expressed by the hoh. Members like
our veteran Member Mr, Kulkarni,
we will bring in_ such mpdifications
suitably; we will then consider any
possible madifications for the poorer
sections of society.
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As far as hig specific mention about
Karnataks ig concerned, it is not for
me to comment on the Resolution
passed by a State Public Accoutits
Committee as it would not be proper
for me in the Central Government to
comment. ..

SHRI ARVIND GANESH XUL-
KARNI: You mean you are conniv-
ing at the corruption.

SHRI NARAYAN DATT TIWARI:
I am not here 1o criticise or comment
on the Public Accounts Committee of
a sovereign legislature. That ig what
I am saying. T am not comuving, nor
is the hon, Member conniving. [ am

only placing the principles ag they
are,

As regards the letters of the Civil
Supplies  Minister of Karnataka,
which the hon. Member has referred
to, I agree that letters ware sent. The
hon. Minister of Food and Civil
Supplies, Karnataka met the Minister
of State for Mdustries at least onhce
personally, and then a telex was
received in the month of June 1981
from the Minister of Food and Civil
Supplies to the Minister of State for
Indusiries, which rung like this:

“Kindly refer my earlier request
made during my last visit to Delhi
Cement supply position has become
very precarious. Virtually large
numbers of constructions have heen
held up, throwdMg hundreds of
people out of job. Kindly allot
at least ten thousand tonnes off
additional quota during current
quarter so that immediate require-
ments could be met. T shall be
grateful if you could take imme-
diate steps to allot additional len
thousand tonnes.”

This telex mentions ‘virtually large
numbers of constructions’. Now, to
this, the reply that was seéht was:

“Reference your telex message
No. 55/6 dated 6 June 1981 regard-
ing additional allocation of ten
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thousand tonn s ty Karnataka
State. Instructio s have since been
issued to rele.se ten thousand
tonnes of cemet for Karnataka
State in quarter second 1981 from
silos of Krishnz Vijaywada to be
allocated to Government apart-
ments for immcdiate lifting by
road.”

This is the telex that we s2nt.

Subsequently, it ic for the Karna-
taka Government to distribute the
additional quota given; it is not for
us. It is in the State Governmehit’s
discretion to distr bute this additional
ten thousand 'tones of cement, and
we have not provided any guide-
lines. .. o

SHRI ARVIND GANESH KUL-
KARNI: You hare said “o Govern-
ment Department’ in your telex and
letters.

SHRI NARAYAN DATT TIWARI:
As far as we kncw, this tenr thousand
tonnes additional quota was lifted by
Civil Supplies Corporation of 'the
Civil Supplies Ddepartment of the
Government of Y.arnataka and after-
wards it is a matter for the State
Legistature to consider the veport of
the Public Accovrnts Committee, As
far as our information goes, the Chief
Minister of Karrataka has given a
long statement ¢1 the stand of the
Government of Karnataka in this
matter,

As regards Andhra,...

DR. HARFKIIUSHNA MWMALLICK
(Orizsa): On a submission, Sir. Thc
point I want 10 inow is how this ten
thousand tonnicg of cement was
utilised We wart to know.

SHRI NARAYAN DATT TIWARIL:
We do %ot ask for any explanation
from the State Government because
they have their »wn guidelines. Tynder
section 3 of Fisential Commodities
Act, they are ‘ompetent enough to
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pass orders for distribution of sup-
plies to various categories according
to priorities that they nhave for their
own State. We cannot £x their
priorities, within their own State.
Different States have reached diffe-
rent levels of development...
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SHRI ARVIND GANESH KUL-
KARNI: Can cement be diverted?
You have said ‘Government depart-

ments’, Can you, by any stretch of
imagination, include a builder in
that, a private builder? Please be

fair to us, Please be fair to you and
fair to me.

MR. DEPUTY CHAIRMAN: Do not
carry on a dialogue. Iet the hon.
Minister complete hig veply first,

SHRI NARAYAN DATT TIWARIL:
As I have said just now, these 19,600
tonnes of cement wag lifted by the
Civil Supplies Corporatiom of Karna-
taka. Our requirements were met
because the Civil Supplies Cnrpora-
tion of Karnataka lifted this quantity
of cement from these twg godowns.
(Interruptions)

SHRI RAMAKRISHNA HEGDE

(’Karnataka): This means, they can
do whatever they like, (Interrup-
tions)

SHRI NARAYAN DATT TIWARI:
A;; far as Andhra is concerned, what
the Chief Minister of Andhra Pra-
desh has men'ioned about anti-corrup-
tion bureau and so on, well, it is
for the Government of Andhra Pra.-
dech to decide upon, It is not for us to

interfere in this and say what the
Andhra Government should do, what
the Andhra Legislature should do
and how the Andhra Iegislature
should behave. It is not for us to
ay.

As far ag Bihar amd Gujarat are
concerned, the hon. Member has not
referred to any specific complaints.

(Interruptions)
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SHR1 ARVIND GANESH XKUL-
KARNI: It is the same story. The
reply is the same from the Minister,
(Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Minister, have you completed your
reply? .

SHRI NARAYAN DATT TIWARI:
Yes, Sir,

of) Trageor ¢ & UF F7d (@Al
Fgar g |
=) FeawafR : aaaT At aF

You can pass on the information to
Mr. Sezhiyan,

A Mo TWATTAT [WR: (AT
wRw) : samwnfa  wERa, wEAM
qdr "R ¥ T A wA, VHAT
mrgarsa fafrms 8 9as Aarfas
AT FT F2AT Q@ & g A
Farat ¥ | ¥ wradia g& qERY F 8379
£a avs fearar srgar e ag s aqy
qrfaet @qz 3 a1y § TR A a0
¥ IFY ForZ A N FHrET 7R foAr g
qES TN & IAFH) (RO TF A TF91A
g g AR 7 78 A< & AR TEATRT
AT § | SAwy @1 A fra wgr
FAT AA § A FT AT 30-35
Y g W WY AT § §79E 608 70
T fa A€ foer wgT 1 AEIA A
wiay AT grm | fgrg S dauate @
faswar ¥ , 9ol ag Fgv AT -

“In free wale, cement factories
are demanding 50 per cent of the
price in black and 50 per cent in
white.”

This demand can be fulfilled only
by the\crorepatis and not. by small
manufacturers.

S8 Fiew, fed) 17z 9T fediv § 9
SR &4 Wi 9 HE Q2 787 GFY
A A7 § T 60-70 ®o T Tad
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FA W qC AT A€ @63 gAY | A
qTax ® A gifady @y § fFawy
aWg A 37 W BR-BIT FIGMA g T2
9% gu § | Ado ag &) @ & fr w0
afe Sig ATGL FH FY qiq AT
FATT 94 T4 § | AT Ta aWid
AT Ry g g 74T A gy
fgrga M A7 T A N BrE-BIe
FR@MAT § FH FF § A FET AR
fedft Hiaz deg geedw &, & wiw
TR LTEE I F1 aTa AgT AT AZY F @I
g St F1ET A1 feAY iz T T
2 wa%r agfand ogwm & fag w18
frataa 0 wray oy Fefegaarg @mia &
FAFT ISTAT STTT | Fa7 UTQ ¥ A
#1 ugfaad T ? 74T @R TAF AR
# At oifedt § aadefr #20, 199
AL H waT Y AT AY 9T FaTd ? waAl
ageT & & ag oy TraaT wgarg v F
ag W FaTC fF QIFIT ST Hrqe ATE
et g fra s 3 fag, fra s &
fae drqz A=z frar smar & a1 ag
#idz 3a€l a® srgaed frar A1 agar
¥ ? Far AW ag wAy § R Sawr
WEW qIY 9T ITIFE FHyr 0CAT,
Ta% TILH W AE1RA AT | QLETT XY
w1 Hiqgar arfad’ § sam frargst sear
qET |1 T & IAF fqC S @7 w7
A9 A MR wE gy § fiRe
faear, @rqe grgea, diRe atex 9y,
@z sataw, ¥ fasq, @15 1Leq
F%g FATT § ag awiw W G A
FATE 7Y § 359 faT =€ & fF sawy
9= BYagy AT 10 B&LT ErAT I FYET
B2 At fedfl @ife de e A
nare faar g g3ar g5 § wrd agte
d &0 AT g T TR BIE-BrEY
AW TTTENA 73 £ ATCIAY |

M arvgw @@ o sige,
gERifae am=g A o oeq @ (aar (@
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It @A g waife 9 v
g TRl garOr AT A & "4 9%
FEATIAT PN WIT  SEH  wwgy
FHC Q) wIT s, gAra Ag
v3Ir  wewaE Wi ef® <Er g
gat ar ag (o fzdme diasy
A F FR waifw w sex
F 8T AT foad) @) eamar g
fma gd arae HIWT ITHRT B
qicg FCFTT & .. (mEmA)

o dlo WegATIAY W @ 7T &L
6073 70 §IT. . TAAM) 50 TTAT
vaer &1 gEuAre @ qRTH AAY-
Tenfgarg agius cafasna g, gal-
fraaaore 7 aRw o fodt dide
g FTEAS, AT AW (T TAATE)
ARz fIred q1 559 oRifwane
TR, 39 AF AMTeg A .
(staear™) ATy pE 1 SEAT UF
FAr A AT TR L L (AR

R gty wmR g faar
&... (s13gw) wWTSAE  ugwa
gia i swaraga Nivg, ., (saauw)

) @lo JIAAN WA ¢ =g
... (SEIEE)

sl qrvan zw faad o ofiga e
T FATAANE, AT I FT T
geqgy AL | T gTE Tg AWE
FEAr (RIAF ARNEET a7 far
g, 9gfr A% qig fyoar € &
QI [T AT I W} L.,
(ewmma) snFsraafasar ...

s dto Weadriraor I[YWY ;i
gegee At A Afefome & fewsy
gzfwag O o A ggs &7 fa
war & 9y ar § oy @ifw
Far &... (WHA)
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M oAreEw ww frardt o sia,
& wyadla gar weaifng qeemar(s 5
FIT FEH QAR .., (@A)

s Ao AFAREN [T : @/F
aerar &% fagr gam Iq @
gAward ¥eray agf wgr ) W aiw
TTEE, 79 T W) BE) (SRITE .

.o (wEFEEA)
s geawEfa : T T F)
faaey 1T T wET .., (s@FAWA)

AN Ao gerATEW W ¢ GEF
frargs a@ @ {6y FTHRHETE)
Tar ... (WAEAR) SEF FIH
#1 Jor oA fRAGTFE FAR
q TE way .. (sqEAUE)

A Sgewafa : 3g @ aar,
SEICEAR OB o I ekl
T ... M9 459 |

N ANo  w@AXEw  WH :
ifer wewma =1 & F1€ wEdl
gSET ¢ WS AEr wRiEs A3
SqrE FAT ARG & d@ |IT QAR
TR 37 § 4T A Wit w2 F1 F0E
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SHRI ERA SEZHIYAN (Tamil
Nadu): Mr, Deputy Chairman, Sir,
cement of late hag acquired a quality
cf decementing in the Mdian politics.
It is bringing about the effect of
destabilisation in the power ciructure
of the States as well as at the
Centre. Those who thave been
dealing with cement, one by one tnev
are going out and in this way it has
got a destabilising effect. I agree with
the hon, Minister that the State
Goveriments have certain powers
within the order of the Act and it is
not proper on our part to interiere
in the autonomous powers of the
State, It is left to the States to
follow their own guidelines. Sir, I
concede that, but ‘cement’ is an
item includeg as a scheduleq indus-
try in the Industries (Development
and Regulation) Act, 1951. Agam by
the Central Government order daled
24th  November, 1962, cement is
included a3z an essential commodity.
Delegation of powers for distribution
and fixation of prices etc. to State
Governments was made by  the
Central Government vide their order
dated 18th June, 1966, amd more
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fpecifically by the Cement Control
Order of 1967. This shows that the
Central Government has only dele-
gated this power to the State Gov-
ernment, If there are any mal-
practices that have been reported, it
is the duty of the Central Govern-
ment to see that thase powers of
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delegation are fulfilled correctiy.
Therefore, indirectly the  Central
Government is Mvolved. Whenever
malpractices are brought to the
attention of the Central Govern- °
ment, it iz the duty of the Central

Government, as the primar;y autho-
rity, to look into those complaints,
but I will confine myself only to those
two incidents where the Central Gov-
ernment is directly ‘involved, Regard-
ing 10,000 tonnes allotted to the
State of Karnataka, for which the
hon. Minister has said that it has been
specifically given, the Telex message
given by the Minister of State for
Industry, Mr. Chanana says:

“Your Telex message regarding
additional allocation of 10,000 tonnes
to the Karnataka Stale, Instrue-
tions have been issued for addi-
tional release of 10,000 tonnes of
cement to Karnataka from Krishna-

Vijayawada to be collected for 1he
Governmeat Departments .. .”
Therefore, it was meant for the
Government Departments. 'The PAC
has alzo clearly mentionsd this:
“The Committee have exarnined

this order both from the point of
view of regularity and propriety
Government of India had releasec
the additional quantity of Cement
as per request made by the State
Government, specially for the Gov
" ernmett Departments, It was there
fore not open 'to the State Govern
ment to misapply and divert the
allotment for other purposes”

To this, T would like to add one
more thing. The same Report in pare
3 2 says:

“After the approval of the Chisf
Minister. the orders of allotment to
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the 3¢ Apartmint Builders were
confirmed and i wag stated that the
State Governmeat were moving the
Governmcat of India for ralifying
this action”,

I want to ask: why should the
State  Governmint write 1o the
Central Governm:nt to ratify thews
action if some ircegularity happens
against the origir a] indent and the
instructions givea by the Central
Goveiiment? Therefore, my specific
question is whether the State Gov-
ernment o1 Karnitaka has asked tlhe
Central Government to ratify the
diversion out of 0,000 tonnes specifi-
cally asked fo- the Governmant
Departments io -ome private apart-
ment builders and whether the ralifi-
catlon has been done by the Central
Govetament. The very fact that lhe
State Government has applied for
ratification, show that there is an
irregularity whic « has to be reported
to and rectified »y the Central Gov-
ernment.

Regarding the .state of Maharashtra,
there also I will give only the specific
case involving t.e Ceatral Govern-
ment direclly. T iz is the judgement
of the Bombay tligh Court in the
Cement Case, There, as I mentiched
earlier, the way in which the cement
has been distributed should invite
the attention of the Central Govern-
ment. In para 4), the learned Judge
hag said:

“And the piinciple involved is
that there can be no quid pro quo
in allotmetat «f an essential com-
modity, however laudable the object
of the charity donated to may be
considered to he. It cannot be said
in defence or mitigation that *he
donations wer - openly received by
cheque and a e accounted for by
the Trusts or that they did not go
into the pocket of the 2nd Fespon-
dent (the Chief Minister) himself,
Ncte of this would make any
difference, 1t would even have
made no diffe;ence had the 2nd

Respondent (the Chief Minister)
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not been connected ith these
Trust, That he is, makesz it worse”.

Again  in
stated:

para 48, it has been

“It is impossible to hold that
allotment of an essential commodity
like cement for dctationg i3 reason-
able or conducive to public interest.
Arbitrariness and malafides are
writ large.”

So there hag  been  malafide,
arbitrary distribution of an essential
commodity which comes within the
powers of the Centra] Government
and the Central Government is there
to take note of this, I would like to
quote one specific case where the
Ceatral  Government is  directly
involved where in an arbitrary
manner the cement has been provided
on a quid pro quo basis—that of M/s.
Makers Development Services (P)
Ltd. On 22-6-81, they applied for
2400 metric tonnes, on which allot-
ment was made of 400 metric tonnes
per month for a period of six months.
On this, the leaitied Judge has stated
in para 38(D):

“Makers Development Services
(P) Ltd, were allotted 500 tonnes on
23rd, April 1981, 20 tonnes on 4th
May, 1981 and 400 {onnes on 23rd
June 1981, aggregating to 920
tonnes. Two days later Makems
made a donation of Rs 4,00.000 to
one Trust on 25th June, 1981 and a
week later on 1st July, 1961 made
a donation of Rs. 2,00.000 to the
other Trust.”

DR. RAFIQ ZAKARIA (Maha-
rashtra); Sir, this matter is in
appeal and is therefore sub judice,
Whether one can go into...(Inter-
ruptions)

SHRI ERA SEZHIYAN: We are
not going into the merits.

DR. RAFIQ ZAKARIA: After
Justice Lentin's judgement was deli-
vered, the matter has gone into
appeal and the appeal has been
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[Dr. Rafiq Zakaria]
admitted. Therefore, Sir, according to

our rules, something which is sub
judice cannot be discussed in the
House.

MR, DEPUTY CHAIRMAN: Leave
it at that.

SHRI ERA SEZHIYAN: I am not
going into the merits; I am not com-
menting on the conduet of the Judge.

MR. DEPUTY CHAIRMAN: The
mattey is sub- judice, That is not the
final judgement. (Interruptions).

SHRI RAMAXRISHNA HEGDE
The judgement iy a public document.

DR. RAFIQ ZAKARIA: They have
gone in appeal. (Interruptions)

SHRI RAMKRISHNA HEGDE:
Doesn’t matter. '

DR. RAFIQ ZAKARIA; They have
gone in appeal and once the appeal
is admitted it becomes sub judice

MR. DEPUTY CHAIRMAN: That
point is quite clear.

SHRI ERA SEZHIYAN: In this aff-
air, I am just quoting the fact. In
lthis conneckion, how the Central
Government. ., .

MR. DEPUTY /CHAIRMAN: That
point is clear, You put the question.

SHRI ERA SEZHIYAN: I am just
quoting this ona2: “Though R A.
Maker has made an affidavit, he has
noti chosen to dxplain this sudden
munificence andg outbursts of charity
the very next day of the allotment
of 400 tonneg and again a week later.”
In para 33 of the judgement, the Judge
had nveflerred "o thel invofvementt of
the Central Government. I am only
quoting it.

MR. DEPUTY CHAIRMAN: What
the Judge has said is not final.
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SHRI ERA SEZHIYAN: I want to
know from the hon. Minister whether
allocation has, peen granted on spe-
cific instructions from the Joint
Cement Controller, New Delhi, by his
letter dated 13th April, 1981,

DR. RAFIQ ZAKARIA: These are
al] the issues in the appeal. How can
he refer to them even?

SHRI ERA SEZHIYAN: I want to
know whether it is a fact that the
Joint Cement Controller, New Delhi,
has issued specific instructions to the
State Government by his letter dated
13th April, 1981 to allot 2,400 metric
tonnes at the rate of 400 metric tonnes
per month. I want to know whether
it i3 a fact or not and, if it is so, on
what basis the Ceniral Government
has been issuing it.

MR. DEPUTY CHAIRMAN: That
is in litigation.

SHRI ERA SEZHIYAN: ‘Thig is
matter of fact.
DR. RAFIQ ZAKARIA: Then 1

don’t understand what sub judice is.

SHRI ERA SEZHIYAN: Whether
he has written a letter or not.

(Interruptions)

SHRI RAMAKRISHNA HEDGE: 1
don't know why Dr. Zakaria is pro-
testing so much.,.
He is a trustee of this... (Interrup-
tions) ...

SHRI ERA SEZHIYAN: I simply
want to know... (Intemruptions)...

SHRI RAMAKRISHNA HEDGE:
You are a trustee.

DR. RAFIQ ZAKARIA: This kind
of a reflection does not become a sen-
ior Member like Mr. Hegde...

(Interruptions)

SHRI ERA SEZHIYAN: Simply
I want to know whether it is a
fact that the Joint Cement Control-
ler has written a letter to the State
Government, instructing them to issue

(Interruptions). -

]
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2,4000 metric tonnes at the rate of
400 metric tonnes per month, I want
to know the basis »f the Government’s
instructions.

SHRI NARAYAN DATT TIWARI:
I have great respict for the laborious
capacity and erudition that the hon.
Member possesses but he knowsg that
whatever allocations are made by the
State Governmert in their wisdom
within the guideliies framed by them
they also have to write to the Cement,
Controllers—the Regional Cement
Controller or the Joint Cement Cont-
roller—and then the Joint Cement
Controller issues an authorisation to
the factory coricerned, So, it is
automatic, Whatever allocations are
made by the State Government
bulk allocations are also made ac-
cordingly by the orders of the Re-
gional Cement Controllep or the Joint
cement Controller .. (Interruptions)..
It is also under the Cement Control
Order, 1967 issued under authorisa-
tion of the Indi stries (Development
and Regulation) Act, sectiong 18 and
25. So, the Cemnent Control Order
itself specifies: ‘ Provided the Central
Government may authorise a State
Government{ to decide, subject to such
conditions as it 1nay specify and with.
in the total quantities of cement all-
ocated to the State Governmenis by
the Central Gos ernment from each of
the cement proilucers, the details of
the allottees an) the quantitieg to he
supplied to eachr of them by each of
the cement prolucers.” Thig is del-
egated power 1o the State Govern-
ment and the tate Government can
write to the Regional Cement Cont-
roller or the Juint Cement Controller
and they are hound under this order
to issue authorisations to individual
cement producers according to  that
particular orde.

SHRI ERA SEZHIYAN: Thig refers
to the Joint Cement Controller, New
Delhi—not the Regional Cement Cont-
roller at Bom!lay.

MR, DEPUTY CHAIRMAN: He is
alsg saving “J int Cement Controller.”
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SHRI HAREKRUSHNA MALLICK:
For whom? We are not able to know.
... (Interruptions).. We want to
know what action the Government is
taking
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SHRI NARAYAN DATT TIWARI:
The Joint Controller’s letter said that
it eould not be given out of the Cen-
tral quota, If the State Government
wanted to give out of their quota, it
was for them to do so.

SHRI ERA SEZHIYAN: About
Karnataka, I wanted to know whether
they had received a letter from the
State Government for rectification of
theip action...

MR. DEPUTY CHAIRMAN: That
he hag clarified, that the Joint Cont-
roller. . . (Interruptions)

SHRI ERA SEZHIYAN: He hag not
clarified. Let him clarify,

MR. DEPUTY CHAIRMAN: No, he
said that. It wag quite clear,

SHRI RAMAKRISHNA HEGDE:
Sir, donf takie responsibflity upon
yourself.

MR. DEPUTY CHAIRMAN:
not taking....

I am

SHRI RAMAKRISHNA  HEGDE:
He is the Minister in-charge. It is for
him to...

MR. DEPUTY CHAIRMAN: He hag
replied to that point. (Interruptions).
Doesn’t matter. He has said it.

SHRI ERA SEZHIYAN: It matters
very much, whiethed 'the (State Gov-
ernment. . , (Interruptions),

MR, DEPUTY CHAIRMAN: The
record is there. The reply is there.
He has replied to thal point.

SHR]I ERA SEZHIYAN; He has not
replied to that, whether the State
Government had written a letter for
rectification. « , L
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MR. DEPUTY CHAIRMAN: 1t is
their discretion to allot to anybody.
But if they want authorisation...
(Interruptions),

SHRI] RAMAKRISHNA HEGDE:
The State Government has written
to the Central Government  (inter.
Tuptions).

MR, DEPUTY CHAIRMAN: That ig
not the point. (Interruptions) I am
sorry. .

SHRI ERA SEZHIYAN: My point
is whether the State Government has
written a letler asking . for rectifica-
tion of diversion out of 10,000 tonnes

given by the Central Government.
(Interruptions) ,

MR. DEPUTY CHAIRMAN: Just a
winute. [ think there ig some confu-
sion,  (Interruptions) Let me tell you.
(Interruptions) Don’t interrupt. The
Minister has repeatedly said that he
makes allocation to the State Govern-
ments. It is for the State Govern-
ment to distribute it in accordance
with the priorities fixed by the State
Government, It is none of their
Jdsiness to go into the details of the
priorities. He has said it, if I have
an jerstood him correctly.

SHRI ERA SEZHIYAN: The ques-
tion is whether they have asked for
rectification, (Interruptions).

MR. DEPUTY CHAIRMAN: I think
you please explain in detail; other-
wise, they will put the same question
again and again.

SHRI ERA SEZHIYAN: Let me ex-
p’ain my position.

MR. DEPUTY CHAIRMAN: Mr.
Era Sezhiyan, your point is very

clear, i

SHRI ERA SEZHIYAN: There are
two kindu of allotment, as he said.
One is ragular allotment which is....
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MR. DEPUTY CHAIRMAN: Regu-

lar or irregular, Every allotment is
laere.

SHRI ERA SEZHIYAN: There is
additional allotment for a speofic
rucpase. It 1s violating che specific
purpose. Il should be spent only for
that purpose.

MR. DEPUTY CHAIRMAN: You
are mistaken, Mr, kra Sezhiyan. It is
noi {or a purpose. ‘(In'aq'mpnons)
Ic is to be collected by the State
authorities, He gaid it, that it was
collected by the State Civil Supplies
Department, Please see the word
‘collect’. Don’t confuse the two words.

Mr. Minister, please go on. (Inter-
ruptions).
SHRI ERA SEZHIYAN: 1In June

1981 the Government of India...
(Interruptions)

MR. DEPUTY CHAIRMAN: You
are misreading the whole thing,

SHRI ERA SEZHIYAN: Ten thou-
sand fonneg were allotted for a spe-
cifiq purpose.

MR. DEPUTY CHAIRMAN: No,
SHRI ERA SEZHIYAN: Yes, Sir.

MR. DEPUTY CHAIRMAN: Will
you read the letter? (Interruptions)
Please take your seat, Read that let-
ter.

SHRI ERA SEZHIYAN: “In this
connection, the Committee learnt that
in the second quarter of 1981...”

MR. DEPUTY CHAIRMAN: No, not
that, Read the letter of Chanana, the
reply from Chanana. Read that let-
ter. Then you will know what the
reply is. “To be «collected by the
Government or the Government De-
partment”; not “by, but for the Gov-
ernment Department”. Read the whole
thing.

SHRI ERA SEZHIYAN: “To the
Minister of Civil Supplies, Govern- .
ment of Karnataka, Banglore from
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Dr, Charanjit Ctanana, Union Mi-
nister of State fo ,Industry, Govern-
ment of India, Mew Delhi” I quote:
“Your telex me isage. .regarding ad-
ditional allocatio; of 10,000 tonneg to
Karnataka State. Instruclions have
been issued for ..dditional release of
10,000 tonnes of cement to Karnataka
from Krishna, Viiayawada to be col-
Yected for the Grvernment Depart-
ments for immed ate lifting by road.”
It is “for the G vernment Depart-
ments” not “by the Government
Departments”,

SHRI NARAY/ N DUTT TIWARI:
We have not re eived any reque'st
for rectification. Only the Govern-
ment of Karnatata had informed us
that they hag lecided 1o allocate
4000 tonnes to spartment builders.

(Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Dinesh Goswami

SHRI RAMA]>.RISHNA HEGDE:
Sir, if the State Government misuses
the vement given ..

MR. DEPUTY CHAIRMAN: Mr.
Dinesh Goswami

SHRI RAMALRISHNA HEGDE:

..allotted by the Central Govern-
ment, the Centra Government cannot
take any action.

MR. DEPUTY CHAIRMAN: That
point does not arise. Mr. Dinesh
Goswami.

SHRI RAMA{RISHNA HEGDE:
I want to know v-hether they are con-
cerned with it or not.

SHRI DIN? SH GOSWAMI
(Assam): Mr. Deputy Chairnan,
Sir, it is extrem:y unfortunate that
political corrupticn is crzeping in the
distribution of cement, in which high
authorities of th: States are getting
involved, Going through the state-
ment made by he hon. Minister, I
find:

“The Centrai Government's res-
ponsibility in tne matter extended
only up to the stage of making
bulk allocation . From the quan-
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tum of cement pre-reserved, %o

diversions to non-priority sectors
were permitted without the prior
approval of the Central Gavern-

ment. In regard to distribution of
cement by the State/Union Terri-
tories Governments to the sectors
falling within their jurisdiction, as
the inter+ectoral priorities would
differ from States to States,...”

Wheta there are the specific guidelines
by the Central Government and
when they make part allo:ation in
accordance with ‘the specific guide-
lines, am I to understand from the
reply of the hon, Minister that the
State Governments are in a positior
to flout those guidelines? M3
first question is: There are the
specific guidelines, You have statea
about the new  guidelines. On
28-2-1982 the new guidelineg have
come into operation. When you
make allocation of cement, do
you mean o say that the State Gov-
ernments decide on their owmn, com-
pletely ignoring the guidelines and
that the Goveiament of India has no
role to play? In that case why did
you issue the guidelines? Am 1 to
understand that even in a scarce
commodity like cement, for which
you have given certain guidelines,
the State Governments can make all
sorts of corruption and corrupt use?
The Minister of Government of Mdia
comes and says, “After all cement
has been made available to the State
and I have no role to play in mak-
ing the inter sectoral priorities of
the State Government when  these
10,000 tonnes of cement wrag allotted
to the State Governmeat.’”

My first question is: When there is
the shortage of cement in the enlire
couniry even for the priority sectors,
is it the case of the Government of
Indig that so far as the 10,000 ton-
nes of cement is concerned, it was
allotted to the Government of Kar-
tiataka for the non-priority sector?
Am I to understand that Mr, Charan-
jit Chanana, the Minister of State
for Industry, even knowing fully
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well that there is absolute dearth of
cement for rhe priority sectors, {for
your 20-Point Programme, did make
the allocation of the 10,360 tonnes
for the non-priority sector? Is it the
stand of the Goveiment of India? If
not, if it was meant for the Govern-
ment use, how do you justify the di-
version of these 10,000 tonnes to the
non-priority sectors, particularly the
eonstruction of the high buildings?

Sir, the factg relating to Karnataka
show that in ma'tters of cement allo-
cation for irrigatiom there are short-
falls to the extent of 20 per cent, 23
per cent, whereag in the case of the
construction of the high buildings by
persons who did not submit the utili-
sation certificates, in the last quarter
the allocation was 245 per cent. For
the priority sector of irrigation, ce-
ment could not be supplied by the
Government, but for the bulk con-
sumers, for the commercial construc-
tion, to those persons who did not sub-
mit hheir ut{lisation certifidated, to
those persons whose cases were ob-
jected to by the Government officials,
the percentage in 1979-80, 75 per cent;
1980-81, 153 per cent; 1981-82, first
quarter 100 per cent, gecond quarter
107 per cent and the third quarter 245
per cenf. Therefore, my two specific
questiong are: Am I to understand
that the Government of India, while
making the allocation of these 10,000
tonnes of cement to Karnataka, did
it completely igworing the priority
seciors and made it available to the
State Government to do whatever it
thought proper? If not, what action
are you taking for diverting these
10,000 tonnes of cement from the
priority sectors to the non-priority
sectors? Now, my second guestion will
be: will the Minister enlighten this
House what the price diiferentiation
today is between levy cement and
non-levy cement? What price differ-
ential does he expect? Is it not a fact
that in many places of the country
the price of cement has already shot
up to double the rate of levy cement?
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SHRI NARAYAN DATT TIWARI:
Sir, the telex serit by the State Go-
vernment{ and the reply setat by my
learned colleague, the Minister of
State, does not mention that it is for
the priority sector. It mentions ‘Go-
vernmeni Department.’ It jg not a case
of diversion from a priority sector to
a non-priority sector. It is not a ques-
tich of priority, because, ag I have
already mentioned in my state-
ment. ..
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SHRI ARVIND GANESH KUL-
KARNI: Is it your case that a Go-
vernment department is non-priority?
Please enlighten us.

SHRI NARAYAN DATT TIWARI:
I expect the veteran Member to de-
fend all good causes...

SHRI ARVIND GANESH KUL-
KARNI: Why are you defending the
Chief Minister?

MR. DEPUTY CHAIRMAN: But
may I ask you are attacking every-
body?

SHRI NARAYAN DATT TIWARI:
As far as the priority sectors of irri-
gation ahd power are concerned, these
are monitored by the Central Water
Commission under the Ministry of
Irrigation and the Central Eleciricity
Authority. (Interruption), I have
mentioned it !1 my statement itself, As
regards the question of price of ce-
ment, well, it is difficult to agree with
the honourable Member that the prices
of cement have shot up in the country.
As a maftter of fact, the prices have
gone down. In South India the aver-
age prevailing price ig Rs. 55, in Bom-
bay it has come down to Rs, 68 to Rs.
70, in Delhi ACC is supplying at
Rs. 65. Cement Corporation Rs. 62,
Caleutta round about Rs. 62, So, the
prices have actually come down gince
the partial decontrol wag announced.

SHRI DINESH GOSWAMI: One
rart of my question has notr been
answered. If it wag allocated for the
Government departments, has the

£
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Central Govertment %0 role to
check whethe: the Government

departments hare received it and
whether the sarie has been used or
not by the said Government depart-
ments? Is it the case of the central
Government that they cannot take any
actica? If so, what is the use of such
guidelines?

SHRI NARAYAN DATT TIWARI:
Within the Stat.: there are guidlines
prescribed only by the State Govern.
ments concerne.!, , , (Interruptions).

MR, DEPUTY CHAIRMAN: Now

Dr. Zakaria, ’

DR. RAFIQ ZAKARIA: T agree with,
Mr, Dinesh Gosv ami that when. guide-
lines are presc'ibed there must be
some machinery with the centre to
find out whether these guidelines are
faithfully being adhered to by the
States or not. [n fact, if there was
some kind of ¢ review and check,
many of the nnfortunate incidents
which took plae, could have been
perhaps avoided. Therefore, I fad
from the staten.ent itself that addi-

‘tional ad hoc allications are primarily

given wo the Stites for meeting one
requirements of floods, cyclone,
drought relief and other emergent
needs. When thise specifications have
been made, it i. necessary that tihe
Minister devises a certain methog by
which at least he is kept informed
as to how these allocatichs have been
made. Now I 1iust congratulate the
Minister on the new policy of partial
decontrol., That has been done to a
very great extent to ease the situ-

‘ation. Coming as I do from Bombay, I

find that a lot o the activities, unde-
sirable activities which were going on
in the market, have more or less
stopped. In fact, there was a time

-when the marke . price of cement that

prevailed M1 Bo'abay was as high as

‘Rs. 120; today, as the Minister has

stated, it has c¢)me down to almost
Rs. 65 to Rs. 70 and I am sure with
the new patter; of partial decontrol
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that has been implemented, the prices
will come down wstill further, because
the imported cement, which I under-
stand is in the pipeline of both STC
and the Steel Aufthority, is going to
be released in the free mar-
ket If that happens, it
will have a very good effect
on the market in case there is mani-
pulation by the cement manufacturers
to raise price,

1pM

I would like to know as to how this
levy cement under partial deconirol
is still to be operated and whether
there will be some kind of check and
review in the allocation of this cement
in view of our experience in the past.
What happens is thay sometimes evela
innocent directives are misused. In
Bombay I understand that cement is
to be allotted to low income group
housing whose plinth areas is sup-
posed to be not more than 80 sq.
meters. In Bombay there is no build-
ing of this dimension. We have sky-
scrappers aqd we have flats., I under-
stand that cement authorities are
not releasing any cement even for this
purpose because of the confusion that
has arisen Whether it is plinth area
of the flat or khe building. I am
pointing out to the Minister that in
view of these vague directives, lot of
damage i5 being dotie. The Minister
said that it is left to the best judge-
ment of the State Governments. 1
think the time has come when the
best judgements of the State Govern-
mentg should be scrutinised in  the
larger interests of the nation as such.

My last point is about mini-cement
plaats, Under the partial decontrol
order mini-cement plants have been
free of both price control and distri-
bution control. I understand that
there are still some old mini-cement
plants on which some kind of control
is sought to be maintated. When we
are liberalising the whole thing, these
controls on these plants are caused
all this havoc,

SHRI NARAYAN DATT TIWARIL
I am very thankful to the hon. Mem-
ber for his support to our new cement
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policy. We are alco hopefu] that our
objective; of beter porductivity, grea-
ter momentum in the establishment of
new capacity in the cement industry,
geheration of adequate internal reso-
ources for modernisation of  units,
conversion of wet plants into dry
plants and installation of precalcina-
tors will be ultimately achieved.

As far ag guidlines are concerned,
the question of our prescribing guide-
lines is a complicated matter, In
such a vast country as curs,
sitting here in Delhi, we cannct
prescribe priorities of remote States,
regions and Union Territories. n
such matters we have to give the
states a leeway. .

DR. RAFIQ ZAKARIA: Only check
and review.

SHRI RAMKRISHNA HEGDE:
All the projec’s have come to a grind.
ing halt in Karnataka... (Interrup-

tions)
SHRIMATI MARGRET  ALVA
(Karnataka): Lep the Minister ans-

wer. Why do you stop him.

SHRI NARAYAN DATT TIWARIL:
As far as plinth area is concerned, the
position is very clear. We have said
residential houses having a plinth area
of more than 80 sq. meters will not
be entitled to levy cement,

DR .RAFIQ ZAKARIA: In Bom-
bay you cawminot have a house of that
size. It is impossible. We have build-
ings. Therefore, you must specify,

SHRI NARAYAN DATT TIWARI:
« have taken note of the suggestion
made by the hon. Member. Regarding
mini-cement plants, there will be no
price or distribution conlrol on mini-
cement plants. All mini-cement plants
except those set up by the MRTP
houses shall be free from the price
and distributich control and the mini-
cement plants will be elighle for such
Excise duty exemphions as the Govern-
ments would decide.
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DR. RAFIQ ZAKARIA: What about
those houses which are MRTP ones
and whose mini-plants have  been
taken out of the MRTP group?

24 8

SHRI NARAYAN DATT TIWARI
These incentiveg are not admissible to
mini-cement plaats set up by MRTP
Houses.

MR. DEPUTY CHAIRMAN.: Yes,
Mr. Joshi.

At wataTa s (faedr) ¢
grgamfy w3, gEEwE @vFw A
1982 FT AT JITEHAT I AT FT
fawrr fward) frg wgd =iw faw
% ¥ frargd@ wigw A | aewa
) FRIHIT  FTATHIHT & IHRT
AR F ATHA  ATEHFT 99T @AT
TR o ¢ il SQw, watew
AHT FATATHAT IR F i qan
A AT fF ag  IwrEkar aw
ASEIHTT  JETIHAT 4T N7 |

Sigha® avere &1 afe FT
gata FAAY QW A F i F
At frgsio IWF  wwET A
Tt wratamr v faeg .

SHRI ARVIND GANESH KUL-H
KARNI: Do you mean to say that it is
corruption-oriented production?

St JATy @ WA o 39-
gawfs agigy, fasdt & W zogr
Prererdt Fedty g UT W S
SFEin FRTfmgaTy Al gg w1gud
20 T3TEET  WIATH QTR FIqT Y WY
&1 feg At g 1 wglgd, oF SwEd C
AFFT 31 AT aF fread § 80
garv e gt fofrd fad @igw
AT qr Ry WA TEAT e
F SATIA FYA FATAT F) GGT 9 AAT
ghr fEgd Mfe 5w JI7 & am
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Tt g gafad ugd QudA § sa-
alt w7 wraT § mfewa & 30
gAY 21 "W arar #l Ay
a7 N Ao B aE @ ww
§ 9@ wigw 13 65-68 wWT o€t
I ITRT 70-.5 T B 4
oAl gras ¥ arg wigws ® faeer
¥ AT AN TR waey AR fat 27
W @Fe gzt ag  wEE @
AA AT mWie A, Tag 3
@ & 98l ax waaie few ww ang
a9 @I & WY WA MEH wi
TG AR & wd d1aw faw wd
@I g aurd a7 @ &1 7@ fard
TR AR W AT AT A
gides FEYS & FJAra WT A
AT 7EF TS T zelal ww ¥
wa feedl @ zway FAeRsrd §
AT, 7 FIW [T qQWIELT F
T oaws @e g wd @
o3¢ feest) 7 g s (e §
F3T AT IR T AT GIAY
FIT T AT AT FAR (HAT S P
WO ¥ FF N ®1$ wawd W),
® &G B ATFATE GQT G G24T,
TRHT AT I FEHT GAAT FT |

A AN, HF T NET | 97 AA<
 wfarer F Ak 7 gz qayd e
wET 2o HAFAT 7 gar =« fa 3y
qeIEY g8 8 a1 Rdia TEara) s,
T WUE AT mE Frg 39 feswd
9% T3 (@ NEETER A8 qNGT B
goutest § IFA01 A & A SRR
7z fzar M@ ggd 3a% € fear am
g #T FI@ | FATT AT F&0 |
AMWA 1967 ar Fr TFE § IY UA
§ s (ar § &g A 9 (SFqas
F oW B

“About power to direct disposal of
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with a view to sezuring proper distri-

bution,”

4 f#ar &ira, 5% T &% 1)
faragrdi g

“...may issue such orders,
general or special, as may be necess-

ary to anybody for the disposal cf the
stocks.”

SHRI ARVIND GANESH KULKAR-
NI: Joshiji, it is not applicable to the
Congress (I) Chief Ministers,

SHRI JAGANNATHRAO JOSHI:

But it is not in that,

Tw ag gyt DN Fod &5y
A TE wARET, HA FE AW
2T |

oy Saawafs o g o € me
gares s |

of, T T ;W THY QTR

weai 7 wanar A g fw

“The Committee have to tho-
ouzsily examined. all aspects of
the irregularities, favourtism and
misuse of authority in the distui-
bution of cement which iz a scarce
commodity required for use in gen-
ral government works in violatin
of the ruleg of procedure prescrib-
o1 by the Government of India and
the States.”

qrfl &% o FrIde g 9§
& TEET ¥ owr W g AR
3w g W) o7 | feee) § @EE
zwEtd #AiTear wifa (oo & a3 d
FHIT 7 g1 AT 4B T A2 FGH WFTH
wgar @ o awtew 7 & BOR
qrga | agIEl AISSW.,  HEu,
Faaq wiT gfwfl § 8y aeq
& FAT FET 9F FTRE FAMTL AGIE7
Fa 98 ¥% 5 &I ged & FAd
A AT T & F@i & Awwd IH
7 g ! 9 WAe yralkd ¥R
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¥ fa? fear war @, sgar gEeAW
gar gg Wy ¥ Far afgfad agr
AT JW@MT Y AIHAT FGAT §
fa #1r awRF A€ fegadr wff
& M mrad e fpar § 9g o=
g F TE AT A FAT T A KIS
faeRgrr Agig@r? 9 ag wwg Far
gfe w7 A A gfgmarg &
feafez efeq gar @ TR A A
ROE (WAMA) war FE f@ g
gl & (smaum) FerTfala g 1
ST 9gT AT [P TRLTIIT § T gTIT
F1 I T HT AT AT S
g (Wag@) § @z @ T |
4 e Fw@r g

“Therefore, the Committee recom-
mends that it is a fit case for in-
quiry under the Commission of
Inquiry Act.”

srq 1w aar Finfe gar sgd) & fx
@R (wEar) zafqs HA Iq-
gwr a3 fearfa &w =ik afgarg
% feqft@ T#ed 7 g@RT  oud)
foreqardr fawr @7 i #1041
Y TIW W 9T T YALd qeI-
W&, F q@ gy qa qgas
g sgrarex 9 aqran car fegfg A
d SmAr Teat § fo gaw siw aad
# farRer A7 AT AT AG ?
feedly  Freil &1 o) gAY @ wos
fad wma w1 sqaear ST (cqaav)

oft gaaswmfa @ arg & fasedr o
g gIw QAT RE L.

oY Agw I feardt o osfime,
AW WEGAF aFArfag wgEr A
WY FET AT 9% Faun § F Fgar
wignr fF ag Scurewar av¥ & |
34 sTaafes wqes § ag Ao A
F3ar a1 f& Iwresar 3 997 ¥)

¢
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fagmy SrgiT eqaiT fear § &
SWEFAT qFA Wifgq ard Saw
ST AT Sq% TQ AT gt &I
&7 IAF T FIHA T 48 AA
AT AE) g1 ) AR §F ) §9
gadiq wafa &1 w1z 9Fr , WA
q ug gezar aff wEW fr wwled
faara 9w #raF qar gl &
favta £ dewW F w1 froao €T
siwd, 7 gaa & A § gar
g e § 1 g93a wfard ¥ ag
Ifaa adi & fr F usdl #rofsws
AATHEE FHS & IO fequy 7% )

oY sEAtg g Wy A7 feegol
% f7q Al $g @E 147 agwg 5
I9%7 3@ FT 375 A foreqard. . .

He ig unnecessarily misquoting me.

I do not know...(Interruptions)

At guawmly : gAEr  w@aT
9T 1 (sqaam) FagT wargar
3 g% § (sgaum)

-

C
g

To Wr§ WEAT (ngiver)
3 S9Fad A4) (WAMW) W9 IA®!
W4T &4 qq Ag ¥ (emEe)

STy TF WA AR gAE!
FAE A} AT EEA AT W@ @
wq #aAr fAERRIT AR HISa
(sa=ere )

o WIE AR : FEIG Qg
F ®:§ Fde1 § (emEuw) Fe
AWILF FAA FT IsAIAEUT g,
ag wg 3 6 agr §ar ¢ (sgaum)

HY ATy Uy WAL : /A facey
® A7 § 78T N (awd)

Y gauwrafe : faeet £ T
A gifees afl §... (=aam)

i
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W AIqw T Teqrdy o oW q
IFANgAa § | vgafasaFi pRATY A
H5Z AT H TGTE | 09T WA FaET
7 78T 5 faelt 4 #ige i wWWa
73 & feelt 7 9z Ama wE
73t § 1 feeelt 7 Az 1 Hra w7 g8
¥ | 9gT a% facsT & graTen gawiFaTHl
F AT 7 F owwa § W gAH
At Afa g€ § gy § O ST
WFT § IaF oz ag wfgwn faaww
w0 faest wwraa &1 § =ix & A
%t § P qraamdt ®7 qad
ET TAWTNGeg gt (sqaen) iare
Mg mawr ¥ wrdas &
fad aar @7z ¢

W Fwawrw WA (IWR II) ¢
At 7 A S AR g @Az
(s

SHRI AMARI'ROSAD CHAKRA-
BORTY (West Fangal): Mr. Depuly
Chairman, now i' seems that it iz the
accepted policy “hat the Central Go-
vernmett hag to o something regard-
ing the allocaticn of cement in the
priority and ron-priority  sectors.
And it is admitted in the pohcy state-
ment that:

“The Centrsl Government’s ‘res-
ponsibility in the matter extended
* only up to the stage of making bulk

allocations.  From the quantun of
cement pre-reserved, no diversions
to non-priorit r sectors were permit-
ted without jrior approval of the
Central Gove nment.”

So, the hon. Minister’s reply seems
to be very iniriguing. The Central
Governmet¥t hi:s the power even in
the non-priority sector, 1f there is di-
version from the reserved guota, then
the Central Government must take the
necessary steps as my friend was poin-
ting out here. The Cen'tral Government
has not taken up this respowsibility
of taking the necessary - steps. Sir,
another - difficul'y has arisen. The hon.
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Minister has made a policy statement

aboui free sale, In the freg sale
market, it is going to be cold at the
rate of Rs. 65 or Rs. 70 per bag instead
of Rs. 30 or Rs. 35 —at Rs 70 in the
legalised blackmarket price.

Regarding Central supply, I will
give a specific case. In our State of
West Bengal, the Essetitial Commodi-
ties Supply Corporation has taken the
responsibility of supplying cement to
small scale industries, reserved sec-
tor and other sectors. They already
received money as per instruction after
the policy statement made in Febru-
ary. Now, out of 2.58 lakh metric
tonnes only 1.65 lakh metric tonnes
have been supplied. The bhalance
quota of 93 lakh metric
tonnes is still pending. In our States,
there is no allegation from any quar-
ter regarding suppy of cement to the
priority sector and also to the non-prio
rity sector. Would the Minister kind-
ly look into the matter? This Calling
Attentions regarding distribution in
different States. I suggest that it
should not be inequitable distribution.
1 would ask whether the Minister
would take steps regarding the jnequi-
table distribution to West Bengal as
per the accepted policy of the Govern-
ment,

Secondly, there is another allega-
tion. Some manufacturers such as Bi-
rla Cement Works, Khori ad Udai-
pur Cement Works, Udaipur, are de-
manding Rs. 25/- extra. The Small
Scale manufacturers have already ap-
proached them asking them to supply
their quota. Will the Central Govern-
ment look into the matter and inter-
fere?

SHRI NARAYAN DUTT TIWARI:
Sir, the guidline is very clear, There
are three sectors for which cement
quota has been reserved in favour of
State projects. These are irrigation
sector, power secfor, and small scale
Mdustry sector, For the irrigation
sector, the allocation is monitored by
the Central Water commission. The
quota is flexible in certain cases. For
example, in monson season, in some
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States, the quota may be lesser for ir-
rigation works at that point for that
quarter. They might have additional
quota for other non-priority sectors.
This sort of flexibility has to be there,
For West Bengal, it is not a questioa
of any departure being made. This
formula has been made fiexible encugh
so that if the irrigation and power
sector requires lesser amount of
quota because of climatic and other
reasons, it may be diverted to other
sectors.

SHIRT AMARPROSAD CHAKRA-
BORTY: Where is the balance of 93
lakh tonnes in the case of West
Bengal?

SHRI NARAYAN DATT TIWARI:
Ag far as the questi-n of West Bengal
is ccticerned, I do not agree that we
have made inequitable distribution to
West Bengal, They have got their
full quota. Out of 13.13 lakh tonnes,
10.89 lakh tonnes have been supp'ied.
It is not a constraint of alloration. It
may be a constraint of transportation
and all that Therefore, we have
tried our best, There has been %o
equitable distribution so far as West
Bengal is concerned. As far as the
Puniab’s complaint is concerned, it
should be sent to the Punjab Gov-
ernment. But if he wants that I
chould look into it, I wil] forward it
for proper consideration of the
Punjab Goverament,

SHRU RAMAKRISHNA HEGDE:
He has mnot answered one basic
question, and that is: What action th.e
Government of India is going to take
against th-se who are responsible for
misuse of the quota of cement that
wag specifically allotted for certain
projects?

MR, DEPUTY CHAIRMAN: That
he has replied.

SHRI RAMAKRISHNA HEGDE:
He has not replied.

MR DEPUTY CHAIRMAN: He has
replied to that.

and Administration
agA F1 aidardl @ar A 9F a3 F
far eafrq & st § o

The House then adjourtied
for lunch at twenty-one
minutes past one of the Clork.

The House then reassembled after
lunch at eighteen minutes nasr two
of the clock,Mr, Deputy Chairman, in
the Chair.

REFERENCE TO THE ALULEGED
INADEQUATE REPRESENTATION

OF SCHEDULED CASTES AND
SCHEDULED TRIBES IN JUDI-
CIARY AND ADM'NISTRATION.

MR. DEPUTY CHAIRMAN. We
will now take up special mentions,

Y} gandy At aied (fagre)
gramufa Wiy, ¥ 83 & €979
Ty AR WrEs FAr wgal g
wa fafy wet o fogwsy st
s FaTe faar w1 91 Awa & o
ra g w1 93T ar w3 fET oA
R9EY WIHI |27 FT AW W 57 £ATA
T X WITOT #eAT ATgarg 5 A«
stz Farg fwdy A et w9 g W
famd gfiaa, arfeae) § 9% fFe-
Twa F wifeq fumal § affa o s faw
aar 8 wa ® et faifes & gat
wieat §fwad Rwgad & &,
ghsta afegrdy @&y wA ¥ W
A A vF TR AR gEne @
FHN g AwhkA 9o wses,
ey q& A S gERE § A%
afeza AFE 9 Y fia 72 97
# adlana R § oA g3 AANAAR
# wheyv F 4 fwT gT s AN
gfema arfeardt oy v adr orq & w
3 gAar ad €7 3 wF § Ao gt
A faqfe Sy @i g st Taw ggFeE
& FaTaT orar 3, W drfAacETIRT
# gaw R F FAmrsar g,





